
O.A. No. 301 of 2011 

.B.II_N1.1Saiymi & Ors.. 
V's 

Unjorl of Iii(fia & Oms. 	_RespondenLs 

Order dated: 13.05,2011 

C(--,)Rklvl: 

Hon"ble Shn'A. K. Pabiaik-. Mpmber(judl.) 

II eardMT. RC',MiIZIhTa, Ld. Comisel for the 

applicmt and Mr, U .11,Mohapatra, Ld. Sr. Standuig Cowisel 

appearing for the Respondents, on whom a copy of thIs O.A~ 

has already beenserved. 

Since this is a dispute centers round the clanin 

regarding Postal Life Instirance, III my con"51dered view this, ovt'~,Mj 

61VOC 	 VIA4, 
~z 	's not --maintainable Within the scope aad racaning 

of Adn'Lui li.strative Tribunals Act, 1985. When pointed out, 

Sri Mislua craves leave of' this, Tn- bu-nal to withdraw this 

O.A. with liberty to file an 0 - " -at A-p 	I ngm 	phc~.A'on haying the 

clau'll tinder the aegIS of AT Act, 1985. 

14, 1 	regard. to the above, this (D.A. IS 111VIII19 

disffuissed as Withdrawn grantilia 	to the app-licant to 

file a better O.A. laying the dalim as indicated above. 

~INTB_I,R ",)uffl) 

RX, 


